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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

dispose of the same on merit ard c(:r.muicate 

the decis ion taken thereon to the applicant 

within a period of sixty days frctn the date 

of receipt of such representation. 

with this, we dispose of this O.A. at 

the stae of admission. No costs. 

Send copies of this order to Respondents1 

along with copies of this O.A.and free copies 

of this order be handed over to Shri B.Pujari, 

learned counsel for the applicant and Shri R.C. 

Rath, learned Standing Counsel(on whom a copy 

of this O.A. has been served) appearijig on 

behalf of the Respondents. 
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MEMBE  ICIAL) 

'h2.1 (JLLOci 01.04.2003 

heard Shri 3.Pathaik, dvocatc for 

the aplicant and Shri R.C.Rath, Standing 

Counsel for the Resondents. i3v our order dad 

20.2.2003 the applicant was directed to 

represent his case to the authorities. In 

11..291/03, the applicant has pointed out that 

in 	u rsiand3 of the ci irection of this Tribunal 

1e ocrding-.y submitted his representation 

lated 25.3.2003(nnecure-2) be:Eore the 

c)r:) tent uthority arv that iijl L.hc. 

1represenLaic.0 is en'Jinj cons irc?ratLon 

the Respondents are giving promotion t 

ersons borne in tiC different cadre h: 

ignorinj his claim. In the said premisv", 

Lhis M... is disn. 

:5On:iCfl•s o 1 



dc1tcr 23.2 .2003 (ine:ra.2) within th: ino as StiulaLod 

in order dated 20.2.2003 passed by this Tribunal. It is, 

however, made clear that promotion, if any giien under 

1nneire-3 dqted 21.3.2003 shall abide the result 

of th 2  

3end copies of this order to Respondents 

and free copies of this order 

A1/1earned ccunsels of both sides 

Shri Patnaik, advocate for th applicant 

undertakes to file five sets of M.. by 2.4.2003 4 b 
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